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��  �L1� Q�Q R�S.: GHIJKL Sa, Mp MIddaQ Mbca Sa GV SIddI wIहLI ह] b KU 
^ह हT S\I^ MX ¢GI Uह PVLV हp KU K^wIT UTXnV LO �QI hGUa UOu MQ�PI हOna QI KrT 
Qहa S^I\ हOnI? P]GTa \IL Mp SIddI wIहLI ह] b KU हMITV ta.^a.UV  SO w[dY हOLV ह[ hdUV  
MI�QM GV हM YOn� UO SIdUITa PVdV UV  KYm GOw TहV ह[ QI dहo ? 
  

��  � & J�KLM�  : GHIJKL Sa ta. ^a. UV  MI�QM GV LO T_I MbcIYQ Ua LTr 
GV SIdUITa dहo Pa SImna e T_I MbcIYQ UV  UIMUIS JT ta.^a. w[dY SO Ha \IL UहdI 
wIहVnI, QI hG JT SO ww�mb ह�na, ^ह LO हOLa TहXna e �\ SbहI LU हM dV U\ UOu \IL 
Uहo QI QहIb SO Ha \ILX vVqa nQa, hd JT K^wIT UT हM mU Kd��Q JT JहlbwXnV e WG \ITV MX 
GMQ LO Mp dbहa \LI JIºb nI, YVKUd हMITI �QIG हOnI yT �a» हa WG \ITV MX K^wIT UT 
UV  हM mU Kd��Q JT Jहlbw SImbnV e 
  

�� #9�,*1 : ��d Gb¤QI 145 , �a GbLO� \In�OKPQI e 
  

�� #)1ST R��US*3��: GT, Ml~V RJ UI �OtV��d wIKहm �Q�KU KSG LTह Ua 
JKT�s�KLQIb PV� MX Wfह�dV J[PI UT Tka ह[ ( |Q^}Id )  
  

�� #9�,*1: RJ G^IY J]Kvm e 
  

�� #)1ST R��US*3��:  hG MX G^IY J]vdV JT YnLI ह[ KU QbहI LहYUI Mw 
SImnI yT J]TV PV� MX LहYUI Mw SIQVnI...(|Q^}Id)..... 
  

�� #9�,*1: RJ G^IY J]Kvm e 
  

�� #)1ST R��US*3��: WGKYm Mp MIra wIहLI ह] b e �nT �OtV��d PVdV Ua nIbTta 
UTX, �fQ�I Mp G^IY dहo  J]vbnI e }fQ^IP ] | 

*145. WITHDRAWN 

Water Conservation and Wasteland Development in Karnataka 

"146. SHRI H.K. JAVARE GOWDA: Will the Minister of RURAL 
DEVELOPMENT be pleased to state: 

(a) the details of amount sanctioned and released by the Central 
Government to Karnataka for the past three years under Water Conservation and 
Wasteland Development Programmes; 

(b) whether Karnataka has fully utilised the amount earmarked by the 
Centre; and 

(c) if so, the details of the progress of the above programmes in the 
State? 
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THE MINISTER OF RURAL DEVELOPMENT (SHRI SHANTA KUMAR): 

(a) to (c) A Statement is laid on the Table of the House. 
Statement 

The Department of Land Resources (Ministry of Rural Development) is 
implementing three Watershed Development Programmes, namely, the 
Integrated Wasterlands Development Programme (WDP), the Drought Prone 
Areas Programme (DPAP) and the Desert Development Programme (DDP) in 
Karnataka. The Programmes are being implemented through the Watershed 
Approach, in accordance with the Guidelines for Watershed Development which 
came into force in April, 1995; funds are also being provided for the completion 
of Watershed Projects taken up prior to April, 1999 under the Employment 
Assurance Scheme (EAS). 

2. Under the Watershed Development Programmes, no annual 
allocations are made to the States. The budgetary allocations under these 
Programmes are utilized to meet the committed liabilities of ongoing Watershed 
Projects as well as sanction of new projects which are implemented over a 
period of five years, with the total project cost being released in seven 
Instalments. While the first Instalment is released at the time of sanction, 
each subsequent Instalment is released only after ensuring that the unutilised 
balanced of the project is not more than 50% of the previous Instalment 
released. 

3.The details of total cost of the new projects sanctioned in Karnataka under 
these Programmes and the funds released for these projects and other 
ongoing projects during the last three years (1999-2000 to 2001 -2002) are 
given a under: 

(Rs. in crores)  

Rcgarrrre Amount 
sanctioned for 

new 
projects 

 Amount released (Central 
share) 

1999- 200001 2001-02 Total 1999- 200001 2001- Total 
IWDP     24.40 0.00 33.14 57.54 7.0

7 
4.32 7.94 19.33 

DPAP      
49.60 

79.80 73.50 202.9
0 

8.0
2 

14.26 29.94 43.22 

DDP        
11.48 

67.80 48.00 127.28 2.15 5.02 9.94 17.11 

EAS              - — — — 7.6
9 

17.79 8.16 33.64 

Total:      
85.48 

147.60 154.64 387.7
2 

24.9
3 

4139 46.98 113.30 
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4. Each Watershed Project sanctioned under the IWDP, DPAP and DDP 

during the last three years will continue to be executed over a period of five 
years since its sanction. Accordingly, the projects sanctioned since 1999-2000 
are, presently, in various stages of implementation. 

MR. CHAIRMAN: Shri Javare Gowda. 

SHRI H.K. JAVARE GOWDA: Sir, The Minister has given the details of 
amount sanctioned and released by the Central Government of Karnataka 
for the past three years under the Water Conservation and Wasteland 
Development Programmes for the purpose of relief. But, I have put a specific 
question. May I know whether the State Government of Karnataka has fully 
utilized the amount, so released, by the Central Government? If so, what 
progress has been made with regard to the Water Conservation and Wasteland 
Development Programmes? If the Central Government is satisfied with the 
progress made so far, why has the Central Government not released the 
balance amount that has been allocated to Karnataka? 
 

�� 4�)1� O� ���: MहOPQ, WG QOSdI MX ¾Q� हa �OSV�t GX��d हOLI ह[, 15 �KL�L 
}d KTYaS UT KPQI SILI ह[ e hG UV  \IP 5 ^�¿ MX , 7 KUsL� MX \IUa }d PV KPQI SILI ह[ , 
�L� Qह ह[ KU ��M KUsL UI S\ 50 �KL�L HIn kw� हO SILI ह[ L\ �nYa KUsL Pa 
SILa ह[ e WG �UIT GV }d UI �I^}Id KUQI SILI ह[ e MहOPQ, SहIb LU Ud�tU UI Gb\b} 
ह[, Ul Y 1209 �OSV�®G GX��d हlm हp KSd UI 7.15 YIk ह[�tVQT mKTQI ह[ yT hG Ua 
tOtY UIÀst 387.71 UTO� �JQI ह[ e MहOPQ, WG UI WG GMQ LU tOtY m�GJXqawT 
118.68 UTO� �Jm हO wlUI ह[ e WG MX K^KHfd JKTQOSdI�b MX SहIb- SहIb JहYa KUsL UI 
50 �KL�L kw� हOLI SILI ह[ , ^हIb –^हIb �nYa KUsL KTYaS UT Pa SILa ह[ e 

SHRI H.K. JAVARE GOWDA: Sir, the second part of my question is this. 
What the Ministec just now stated in respect of this question, those details 
have already been given by him in writing.The Central Government has simply 
stated that they have released the first instalment. From the answer given by 
the Minister, it appears as if the Central Government has no responsibility for 
supervising the Water Conservation and Wasteland Development 
Programmes and ensuring its implementation in the country. That is not the 
case. It is also the responsibility of the Central Government to ensure the 
implementation of these Programmes. According to the answer given by 
the Minister, five years' time has been kept for this 
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purpose, out of which three years' time has already elapsed. During these three 
years, only the first instalment has been released. I would like to know 
whether the Central Government is going to released to remaining amount in 
another two years or not. 

Thirdly, due to the failure of monsoon in Karnataka, water has become a 
precious commodity. The same is the case in other parts of the country also. 
What steps have been taken by the Central Government to ensure the 
implementation of the Programmes in toto? The scarcity of water is a serious 
problem, which is being faced in almost all parts of the country. What has the 
Minister to say about all this? 
 

�� 4�)1� O� ��� : GHIJKL MहOPQ, KSµMVPITa UV fÁ GTUIT Ua Ha ह[ yT TI¾Q GTUIT 
Ua Ha ह[ e UV fÁ GTUIT KdQM� UV  MlLIK\U J[GI KTYaS UTLa ह[ yT hG J[GV UO GMQ JT 
kw� UTdV Ua KSµMVPITa TI¾Q GTUIT� Ua ह[ e MOdVtªT�, GYIह-M�K^TI, nIWqVfG SO Ul v 
Ha R^�QU ह[, ^ह UV fÁ GTUIT PVLa TहLa ह[ e MpdV S[GI UहIb, Ud�tU MX Ul Y 1209 �OSV�t 
GX��d हlm ह[ e �\ Qह 1209 �OSV�t ^हIb UV  K^KHfd _Vc� MX K^KHfd KSY� MX ह[ e hd �OtV�t 
JT ¾Q� हa Qह JहYa KUsL, 50 JTGXt kw� हOna, P]GTa KUsL KTYaS UT PXnVe Qह LO TI¾Q 
GTUIT UO PVkdI ह[ e SहIb LU HITL GTUIT UI Gb\b} ह[ , WG KdQM UV  MlLIK\U हM GITa 
KUsL� UO KTYaS UT TहV हp e 

SHRI JANARDHANA POOJARY: Sir, with your permission, I would like to 
point out that when the former Minister of Rural Development visited Karnataka, 
he made a Statement, saying that the Karnataka Government had not 
implemented the programme and the utilisation certificate had not been sent 
to the Central Government, whereas the State Government stated that they had 
submitted the utilisation certificate; unfortunately, the Central Government 
was not releasing the funds. This sort of political statement is being made. The 
statement has been made. Sir, I will just bring to the kind notice of the present 
hon. Minister how the funds meant for rural development are being utilised. I will 
also bring to his notice what is happening in his own State. So far as roads are 
concerned, they have stated that they are releasing funds under the Prime 
Minister Gram Sadak Yojna. But no additional fund has been released at all, 
under this scheme. What they have been releasing is under the BMNS (the 
Basic Minimum Needs Scheme), and not even a single paisa has been given 
more. In his own State, hundreds of projects are pending for want of funds and 
these projects are not being implemented. The same thing is happening in this 
sector. For his information, in his own State, the amount that was to be 
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given, under the pradhan Mantri Gram Sadak Yojna was Rs. 90 crores, but 
only Rs. 60 crores have been allotted. This is the state of affairs! So, the 
Central Government is not very serious, whenever the Central Government 
Ministers visit the state, they are making statments, without any 
responsibility and without getting a sufficient brief from the officers 
concerned. So, my question is, whether the Central Government is going to 
release adequate funds, the funds which have not been released even after 
the submission of the utilisation certificate. There is a clear statement from 
the State Government that they have submitted the utilisation certificate. 

My second question is. whether he has sought any World Bank 
assistance for this Scheme. 

 
�� 4�)1� O� ��� : GHIJKL MहOPQ, S[GI MpdV UहIb, ¾Q� हo Q]KtYIWSV�d G±tKrUV t 

RLI ह[, KdQM UV  MlLIK\U P]GTa KUsL KTYaS UT Pa SILa ह[e  QPa Ud�tU Mp Pl\ITI KrT 
PVk Y]bnI, Q]KtYIWSV�d G±tKrUV t KSG KSG sUaM UV  R nm हp, Kd��wL ¶J GV QI LO 
�nYa KUsL KTYaS हO nu हp yT QKP dहo हlu हOna LO J]Ta Ua J]Ta KUsLX hG KdQM UV  
MlLIK\U KTYaS UT Pa SIbmna e 

SHRI RAMACHANDRAIAH: Sir, the Minister has stated in his reply that 
the Ministry of Rural development is implementing three Watershed 
Development Programmes, namely, the Integrated Wastelands 
Development programme, the Drought Prone Areas Programme and the 
desert Development Programmes. These are all intended to improve the 
water tables and soil conservation so that the farmers living in the rural areas 
can get the benefits. My submissionis that the rural Development Ministry is 
spending thousands of crores of rupees for the betterment of the people 
living in the rural areas, to improve their economic standards and provide 
good sanitation, rural roads etc. Simultaneously, the State Governments are 
also implementing the same schemes. The state Governments are in a 
better position to assess the needs of the local people and they are in a 
better position to know about the local resources, using which they can 
formulate schemes for the betterment of the people. My submission is that 
since it is not possible to synchronise the schemes of the Central 
Government with the State Governments in certain areas and minimise the 
wastage of expenditure, will the Central Government concede the requests 
of the State Governments, especially, the Government of Andhra Pradesh? 
Why don't you provide funds to the state Governments so that they will 
formulate schemes which will cater to the rural development and improve 
the economic standards of the people? They are in a better 
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position to assess the needs of the people. Let the State Governments have the 
liberty to formulate their own schemes. 

 
�� 4�)1� O� ���:  MहOPQ, Ml¤Q �J GV \हlL GV UIQ�¦M, QOSdImb stVt G¡SV�t MX RLa 

हp e HITL GTUIT TI¾Q GTUIT� Ua R^�QULI UV  MlLIK\U G�¹YMXt UTLa ह[ yT KSLda Ha 
QOSdImb हp , hdUO dawV UV  sLT JT \dIdI , Gl~I^ PVdI, wYIdI QV GITV UI GITI UIQ� TI¾Q 
GTUIT� UV  ¯ITI हa हOLI ह[ e हM UV ^Y J[GI PVLV ह[ yT QbहI GV SO R^�QULI हOLa ह[ hGUV  
MlLIK\U Uहo JT M�KdtªTn, Uहo JT t[��dUY dO हIº LO KPQI SI GULI ह[, YVKUd SO Ha 
QOSdI�b JT J[GI kw� हOLI हp, TI¾Q GTUIT� ¯ITI हa kw� हOLI ह[| hd GITa QOSdI�b JT 
J[GI kw� UTdV UV  KYm �ITµH GV �bL LU TI¾Q GTUIT� UV  Gl~I^, TI¾Q GTUIT� Ua M�adTa, 
W�µYMXtV�d, G\ Ul v TI¾Q GTUITX UTLa हp e �Q �I�KMULI LQ UTda ह[, UहIb JT QOSdI 
wYIda ह[, KUG �UIT GV QOSdI wYIda ह[, WGMX QI LO JbwIQLa TIS Wb�st°]�d QI TI¾Q 
GTUIT हOLa ह[ LO tOtY W�µ¹YMXtV�d, �ITµH GV YVUT �bL LU, TI¾Q GTUIT� ¯ITI हOLI ह[ 
yT SdLI Ua wlda हlu K^KHfd Gbs�I�b UV  ¯ITI हa KUQI SILI ह[ e 

SHRI C. RAMACHANDRAIAH: Why don't you allow the State 
Government to formulate schemes? Why do you impose your own schemes on the 
State Governments? 

 
�� 4�)1� O� ���: TI¾Q GTUITX हa QOSdImb \dILa  ह[e QV GITa Ua GITa QOSdImb TI¾Q 

GTUITX हa \dILa हp e 

SHRI C. RAMACHANDRAIAH: Why don't you allow the State 
Governments to formulate schemes? Why do you impose on the State 
Government your own schemes which are not practicable in certain States? 

SHRI ARJUN SINGH: Sir, with your permission, I want to draw your 
attention to the fact that day in, and day out we are seeing that the hon. Leader 
of the House is conspicuous by his absence. Is there any special reason for it? 
Or, has he sought the 'Leave of Absence'? We must know the fact, because he 
has a very important role to play as the Leader of the House. Why are we being 
deprived of that? 

MR. CHAIRMAN: The Minister of State for Parliamentary Affairs will convey 
it to him. 

SHRI MOTILAL VORA: There is no reply from the Treasury Benches. 

SHRI ARJUN SINGH: Sir, what is the reply? 

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINISTRY OF URBAN 
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DEVELOPMENT AND POVERTY ALLEVIATION (SHRI O. RAJAGOPAL): 
Sir, he has to look after the work in the other House also, therefore, it may 
not be possible for him to be present here. (Interruptions)....Whatever 
they want me to convey to him, I will convey. (Interruptions).... 
 

�� .�. /�. 01��23�: �nT hdUV  P��d WLdV K�Q हp LO Mp SG^bL ªGह Sa GV Uह P]bnI 
KU �a �Sl�d ªGह Sa TOS ��M hdUV  P��d UTdI wIहLV ह[ e ......(|Q^}Id).....�nT 
RJUO ^ह WLdV K�Q P��daQ हp LO Mp �^�Q RJUa \IL hdUO Uह P]bnI 
e......(|Q^}Id)..... 

SHRI N.K. PREMACHANDRAN: Yesterday also he was not present. 
(interruptions).... 

 
�� .�. /�. 01��23�: �^V�wd Ã^T MX PV� UV  GaKTQG u�Q] h©Im SILV हp WG JT 

YIk� �JQI kw� हOLI हp , YVKUd WG LTह GV हM ��d J]v हa dहo JILV हp e 

 
SHRI ARJUN SINGH: He has some duty in the House. 

(Interruptions).... 
 
SHRI NILOTPAL BASU: Sir, it is a question addressed to you. So, 

you have to find out what happened. (Interruptions).... 
 
�� .�. /�. 01��23�: MbKcQ� UI Gb\b} POdO हIºKGG GV हp e......(|Q^}Id)..... 
 
SHRI ARJUN SINGH: Sir, I have made a request to you. 

(Interruptions)....I have not said anything directly to him. 
(Interruptions).... 

 
SHRI DIPANKAR MUKHERJEE: Sir, the other House is adjourned. 

(Interruptions)....It is a very serious thing. (Interruptions).... How could 
he explain it? (Interruptions)....Let the Minister clarify. 
(Interruptions)....The other House is adjourned. (Interruptions).... He is 
misleading the House. (Interruptions).... 

 
MR. CHAIRMAN: The hon. Parliamentary Affairs Minister will convey 

your sentiments to the Leader of House. (Interruptions).... 
 
SHRI O. RAJAGOPAL: Whenever there is any need, definitely, he will 

be present in the House. (Interruptions).... 
 
SHRI DIPANKAR MUKHERJEE: The other House is adjourned. 

(Interruptions).... 
 
SHRI NILOTPAL BASU: Sir, let the Minister find out and come back. 

(Interruptions).... 
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�� .�. /�. 01��23�: UY Ha ^V QहIb Rm �V, JTG� Ha QहIb �V e......(|Q^}Id)..... 
  
 �� 3�,�)O� ��W X: wLl ­̂Pa Sa, RS P]GTI wY TहI हp �QI? Mbca MहOPQ dV UहI 
KU ^V hG हIºG MX K\Sa हp , ^ह हIºG ¢ÄS�d� हO wlUI ह[ eWhere is he now? Is he in 
the other House? (Interruptions).... 

SHRI T.N. CHATURVEDI: He may be in his office. (Interruptions).... 

SHRI DIPANKAR MUKHERJEE: Please check the rocord. He said, "He is 
in the other House". 

SHRI NILOTPAL BASU: He has said, "He is in the other House". 
(Interruptions).... 

 
�� .�. /�. 01��23�: rIWdXG KMKds¬a UV  \ITV MX RJUV  \हlL GV G^IY TहLV हp, WGKYm 

RJUV  KYm हa ^V......(|Q^}Id)..... 

SHRI NILOTPAL BASU: How can he be in the other House when the 
other House has already been adjourned9 (Interruptions).... 

MR. CHAIRMAN:THE MINISTER OF PARLIAMENTARY AFFAIRS 
WOULD CONVEY THE FEELINGS OF THE HOUSE TO THE LEADER OF THE 
HOUSE. LET US PROCEED WITH THE QUESTION HOUR. SHRI NILOTPAL 
BASU. (Interruptions).... 
SHRI DIPANKAR MUKHERJEE: Sir, he has said that he is in the 
other House. Parliament cannot be taken for granted like this. Why is this 
House being taken for granted? The Minister has said, "He is in the other 
House". We need a clarification on this point.The Minister should apologise 
(Interruptions)... ... Qह |Q^s�I UI G^IY ह[, GT ......(|Q^}Id)..... 
  
 �� RQR�� O� .,�) : GHIJKL MहOPQ, �QI RJUa |Q^s�I UV  \IP Ha hG JT ��d 
h©IQI SI GULI हp? 
  

�� 3�,�)O� ��W X: MVTI ��d Qहa हp KU Which House did he mean when he 
said that he is in the other House? (Interruptions) 

SHRI KAPIL SIBAL: It is not a question of only today. That is why Shri 
Arjun Singh raised it. We have been witnessing this for a long time that the 
Leader of the House is never present in the House. It is not a question of one 
day or two days. He is absent for a long period of time .... (Interruptions) .. 
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SHRI T.N. CHATURVEDI: Sir, that is not correct. It is contra-factual. 
....(Interruptions) 

SHRI KAPIL SIBAL: I said. "He is absent for a long period of time". 
That is a matter of concern for the House. (Interruptions) 

SHRI T.N. CHATURVEDI: Sir, a lot of time is being wasted. 
(Interruptions) 

SHRI N.K. PREMACHANDRAN: Mr. Chaturvedi, why are you 
replying to it? Let the Government reply to it. (Interruptions) 

SHRI T.N. CHATURVEDI: I have to put a question. (Interruptions) 

SHRI KAPIL SIBAL: If we ask, "Why is he absent", are we wasting 
the time? Is that what he contends? Should we not put this question? 
(Interruptions) 

SHRI T.N. CHATURVEDI: We are wasting the time of the House. 
(interruptions). I want to put a supplementary. 

SHRI KAPIL SIBAL: When should be raise it? (Interruptions). When 
should we raise it? 

SHRI ARJUN SINGH: ....if they say that he has been removed by 
Shri L.K. Advani, Deputy Prime Minister, we have noting to say. 
(Inerruptions). 

SHRI NILOTPAL BASU: Sir, while sharing the concern of the 
Members about the absence of the Leader of the House, I share the 
sentiments expressed by Shri Ramachandraiah when he put his 
supplementary. It is a well known fact that the meeting of the National 
Development Council, the meeting of the Chief Ministers and the Planning 
Commission have taken into cognisance that for better implementation of a 
large number of Centrally-sponsored schemes, around 375 schemes, 
these schemes should be transferred to the States along with the 
funds.That would largely take care of the problem of implementation and a 
lot of time would be saved which is lost in getting the Utilisation Certificates 
and releasing the final tranche of funds for the implementation of the 
schemes. Even the C&AG has commented upon it. Therefore, I would like 
to know specifically from the Minister of Rural Development: What is the 
Government doing for translating this idea of the NDC as well as of the 
Planning Commission? When are they going to transfer all these Centrally 
sponsored schemes, particularly, belonging to those sectors which come 
under the State List of the Constitution? 
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�� 4�)1� O� ��� : GHIJKL MहOPQ, S\ Ha UOu GTUIT \dLa ह[, ^ह SdLI GV 

M[dqVt YVUT RLa ह[ yT hGUO J]Ta UTdV UV  KYm hG GTUIT Ua Ul v �I�KMULImb हOLa हp e 
hd �I�KMULI�b UO J]TI UTdV UV  KYm }d Ua R^�QULI हOLa ह[ e WG ·�`t GV हT GTUIT 
wldI^ SaLUT RdV UV  \IP K^KHfd QOSdImb \dILa ह[ e S[GI MpdV JहYV UहI KU Wd GITa 
QOSdI�b UO wYIdV Ua KSµMVPITa, WdUV  Wb¹YaMXtV�d Ua KSµMVPITa RS Ha TI¾Q GTUIT� Ua 
ह[ e RJdV SO Ml¤Q ��d J]vI हp , Qह हMITV K^HIn GV Gb\bK}L dहo हp , Qह ��d QOSdI RQOn 
GV Gb\bK}L ह[ e WGKYm RJ �Yn GV ��d UaKSm, LHa Gb\bK}L K^HIn ¯ITI WGUI S^I\ KPQI 
SI GULI ह[ ......(|Q^}Id)..... 
  

MहOPQ, �Ha LO HITL GTUIT UV  JIG K^KHfd QOSdI�b UV  KYm }d हp , हM }d PV 
TहV हp hGUO kw� UT TहV हp e SहIb LU WG KGrIKT� UV  R}IT JT TI¾Q GTUIT� UO hd 
QOSdI�b UO PVdV UI ��d ह[ , WG Gb\b} MX Mp UOu h�T dहo PV GULI ह] b e Qह QOSdI RQOn 
UI K^�Q हp e RJ WGUV  KYm �Yn GV ��d UTX e Gb\bK}L K^HIn हa WGUI S^I\ PV GULI ह[ e 

SHRI C. RAMACHANDRAIAH: Our query is this, why do you formulate 
you own schemes when the States can formulate them better 
...(Interruptions). 

SHRI SHANTA KUMAR: We do not formulate our own schemes 
...(Interruptions). 

SHRI NILOTPAL BASU: The problems in implementation of such 
schems arise out of non-transfer of funds to the States ...(Inerruptions). 
SHRI SHANTA KUMAR: We do not formulate our schemes. The schemes are 
formulated by the States, more so, at the district and Panchayat Levels... 
(Interruptions). Wd QOSdI�b UI rIM]�YV�d JbwIQL yT Kq�s¬�t YV^Y JT हOLI ह[ yT 
hGUV  MlLIK\U }d KPQI SILI ह[ yT Qह LTaUI \हlL GMQ GV wY TहI ह[| 
G......(|Q^}Id)..... 

SHRI NILOTPAL BASU: When there is unanimity across the political 
spectrum, why do you oppose it? You ask you NDA allies. Everybody is 
committed to decentralisation. Everybody wants to scheme to be transferred to the 
State Government alongwith funds. You ask the TDP; you ask the DMK party; 
everybody is for it. then, how can you take such a stand? 

MR. CHAIRMAN: Shri K. Rahman Khan. 

SHRI K. RAHMAN KHAN: Sir, the Ministry has stated that funds are also 
provided under the Employment Assurance Schemes (EAS) for completion of 
watershed projects undertaken prior to April, 1999.1 would like to know how 
much amount is oue towards these watershed projects 
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under the EAS and how much amount is due to Karnataka under this 
scheme. The second part of my supplementary is this. The total amount 
sanctioned during the last three years is Rs. 387.72 crores/The actural 
amount released so far under this scheme, not under EAS, is only Rs. 85 
crores. In spite of the fact that the Karnataka Government has sent the entire 
utilisation certificate, the amount is not being released in the last three years, 
the amount released is only Rs. 85 crores. And, in the reply, you have stated 
that you are going to send the next instalment when 50 per cent of the 
amount is due. So, it is obvious that the demand of Karnataka under the 
Watershed Programme is not being released despite the utilisation certificate. 
Also, why is it that Rs. 85 crores only is released as against the total sanction 
of Rs. 387 crores? 

 
�� 4�)1� O� ���: MहOPQ,EAS sUaM UV  �bLn�L Ul Y 16 Kq�s¬�®G U^T KUm nm 

हp e Under the EAS, the Central funds released was to the tune of Rs. 33.64 
crores. ...(Inerruptions)... 
 

SHRI NILOTPAL BASU: As regards the balance of Rs. 33.64 crores for 
the project undertaken earlier to 1999, �Ha SO G[U�bq �OSV�®G हp , hdUV  KYm 
KULdI J[GI PVdI \IUa हp ? 
SHRI SHANTA KUMAR:The total fund required is Rs. 59.76 crores. The Central 
share is Rs. 44.86 crores and the Central fund released is Rs. 33.64 crores. WGMX 
KdQM ^हo ह[ e SहIb- SहIb GV Q]KtYIWSV�d GtÆKrUV t RQVnI, ^हIb- ^हIb rb q KTYaS हOLI 
wYI SIQVnI e......(|Q^}Id)..... 
  

�� O� . �ह��� W�� : GHIJKL MहOPQ , Mbca Sa GV हMITa KqMIbq ह[ KU J]TV 
Q]taYIWSV�d GtÆKrUV t Jहlbw wlUV  हp yT RJUV  KqJIt�MXt GV rb q KTYaS dहo हO TहI ह[ e 
^ह rb q KTYaS हOdI wIKहm e Qह हMITa KqMIbq हp  yT Qहa stVt  n^d�MXt Ua ह[ e 
  
 �� 4�)1� O� ���: GHIJKL MहOPQ, Mp JहYV Uह wlUI ह] b KU QKP KdQM� UV  MlLIK\U 
Q]KtYIWSV�d G±tKrUV t RQV हp LO �MIbht KTYaS हOdI wIKहm e QKP �MIbht KTYaS dहo 
हlR हOnI LO LlbTL UT KPQI SIQVnIe 

SHRI JANARDHANA POOJARY: Sir, you kindly look at the reply. It is 
stated, Under the Watershed Development Programmes, no allocations are 
made to the States.The budgetary allocations under these Programmes are 
utilised to meet the committed liabilities of ongoing Watershed Projects as well 
as sanction of new projects... It is further stated that the amount 
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is given in seven instalments. What is the amount that is allocated for this year? 
That, you cannot say. What is your budgetary allocation for this year? What 
will be the budgetary allocation for another five or seven years? From where are 
you going to get the amount? From which Budget are you going to give that 
amount? 

SHRI B.R SINGHAL: Sir, the Member should address the Chair. 

�� 4�)1� O� ��� : GHIJKL MहOPQ, MpdV JहYV हa UहI KU U��tU UO  1999-2000, 
2001-2002 MX tOtY �OSV�t 1209 Lad QOSdI�b MX s^aUz L हlm ह[ e MpdV mKTQI Ha \LI KPQI ह[  
yT WGUa tOtY U�st 387 UTO� �JQI ह[ e SO tOtY �MIbht Gp��d हlR हp , hGMX GV हM 
113.30 UTO� �JQI PV wlUV  ह[ e 

PROF. M. SANKARALINGAM: Sir, in the second part of the answer, it is 
stated "Under the Watershedbevelopment programmes, no allocations are made 
to the States". It is further stated, "While the first instalment is released at the 
time of sanction each subsequent instalment is released only after ensuring 
that the unutilised balance of the project is not more than 50% of the previous 
instalment released". Now, they are releasing it in seven instalments. Why 
can't they release 50% of the first instalment, because then only the scheme 
can be implemented properly? Will the Government consider this? 

 
�� 4�)1� O� ���: GHIJKL Sa, WG \ITV MX LO Mp JहYV हa Uह wlUI ह] b KU Qह �OSV�t 

YnHn JIbw GIY MX J]TI UTdI हOLI हp e WGUV  KYm GIL KU�L� MX }d KPQI SILI ह[ e JहYa 
KU�L �d-Ub qa�dY Pa SILa  ह[ yT ¾Q� हa JwIG JTGXt kw� हOLI हp , LlbTL P]GTa KU�L PV 
Pa SILa ह[ e wZ�a KU�L UV  \IP KMq tM� m�VSY hGUI KUQI SILI ह[ e Qह KdQM ह[ SO GITV 
�OSV�®G JT YIn] हOLI ह[ e 
  

�S.��� 3�� 9)M���: MIddaQ GHIJKL Sa, Qह SO UV fÁ �IQOKSL QOSdImb हp , WdUV  
MI�QM GV UV fÁ GTUIT TI¾Q GTUIT� UO tOw�T UTLa ह[ e mU LO GMQ JT rb q KTYaS dहo 
KUQI SILI ह[ e S\ MIw� UI MहadI RLI ह[, hG GMQ rb q PVLV ह[ e MहOPQ, hG GMQ rb q 
kw� UTdI \हlL Ml��UY हOLI ह[ e P]GTa \IL Qह ह[ KU KSd TI¾Q� UV  JIG KTGOG­G dहo ह[, 
hd TI¾Q� UV  \ITV MX WdUa  HI^dImb hPIT हOda wIKहm, YVKUd WG LTह Ua UOu \IL dहo  हp , 
�\ WGa MIMYV MX, Mp MIddaQ Mbca Sa GV SIddI wIहLI ह] b KU K^nL Lad ^�¿ MX K\हIT UV  KYm 
Wfह�dV UOu TIK� s^aUz L Ua ह[ ? �nT Ua ह[ LO �QI hGUO KTYaS KUQI ह[? WG GMQ hGUa 
JOSa�d �QI ह[ ? Qह हM SIddI wIहLV हp e  
  

�� 4�)1� O� ��� : GHIJKL MहOPQ, Qह ��d UV ^Y U��tU UV  \ITV MX ह[ e 
  

�� #9�,*1 : RJ WGUV  KYm �Yn GV G^IY UaKSmnI e 
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DR.T. SUBBARAMI REDDY: Sir, many points have been raised by the 

hon. Members. I would like to be very brief, because just five minutes are left. It 
is a fact that the Ministry of Rural Development has got schemes worth thousand 
of crores of rupees. Every State wants these funds. I want to draw the attention 
of the hon. Minister to the red-tapism which is going on. On the one hand, the 
Central Government says that the State Government is not giving the utilisation 
certificate, Panchayat elections have not taken place and audit reports have not 
come. On the other, they say that sufficient information has not been given to 
the Central Government by the State Government authorities, so they are 
unable to release the funds. I want to know from the Minister whether he is going 
to put in place a comprehensive system in this regard. These funds are meant 
for development of rural areas of the country. These funds are used for 
removal of poverty and provide help to the poor people. The Ministry has got 
wonderful schemes like the Watershed Development Scheme, the Road 
Development Scheme, etc. But a lot of confusion there. By giving theoretical 
reply and saying 'As the States have not given this information, I am unable to 
release the funds'. In this way, we are not going to solve these problems. I 
want to know from the Minister whether he is going to have a systematic rule 
by which so much money can be given to a particular State. He should ensure 
whether the funds are released or not. If it is not released, then the reasons 
should be found out. I also want to know whether you are going to set any time-
limit for these programmes or not. If the reply does not come from the State 
Government, the money should not be given to some other States, as you are 
giving now. I want to know from the Minister whether he is going to put in place 
such a system from the beginning of the next financial year. 

 
�� 4�)1� O� ���: MहOPQ, WG MbcIYQ ¯ITI SO Ç� QOSdImb wYIu SILa हp hdUI 

�IMa� K^UIG MX Mह²^J]�� s�Id ह[ e UV ^Y G�U QOSdI�b MX हa 18 MहadV MX GIL हSIT 
G�UX  WG PV� UV  �bPT MIddaQ GPsQ� UV  Gl~I^ JT \da ह[ e MIddaQ GPsQ� dV \हlL GV 
Gl~I^ KPm ह[ KSd JT K^wIT KUQI SI GULI ह[ �Ha LU Ha KdQM हp KSd KdQM� UV  MlLIK\U 
Wd GITa QOSdI�b UO GbwIKYL KUQI SILI ह[ e �nT yT UOu hJQl£ Gl~I^ RmnI hG JT 
Kd��wL �J K^wIT UTXnV e 
  

DR.T. SUBBARAMI REDDY: Sir, I want to know as to what they are 
doing in this regard. 

SHRI BALWANT SINGH RAMOOWALIA: Sir, I want to draw the 
attention of the hon. Minister to a very serious issue which has arisen out of this 
question. The question is about water conservation and wasteland 
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development scheme in Karnataka. It is widely known that because of free 
power supply to farmers, the water level has gone very, very down and the land 
has become barren. I want to know whether the Ministry of Rural Development 
has got any scheme to stop the water table from going down. As power is 
free, the farmer sleeps overnight, putting the motor on, and water goes on 
being pumped and pumped continuously for hours together. As a result of this, 
Pubjab is becoming a barren land and Haryana is becoming a barren land. Has 
the Ministry any scheme for conservation of water? What are you doing to 
stop the water table from going down? My suggestion is either you stop 
supplying free power to farmers or have some other schemes for conservation 
of water. 
 

�� 4�)1� O� ��� : MहOPQ, K^KHfd QOSdImb WGa �UIT GV ह[ GOQY Ub ST^V�d , ^ItT 
MpdVSMXt yT H]KM UI SO skYd ह[ hGUO TOUdV UV  KYm e LO WG QOSdI MX K^KHfd QOSdI�b 
UI hÈV�Q WGa �UIT GV RLI ह[ e �Yn-�Yn QOSdI�b UV  KYm �Yn-�Yn MIdU हp  hdMX 
SO-SO QOSdImb RLa  ह[ hdUV  KYm KPQI SILI ह[ e 

MR. CHAIRMAN: Shrimati Kum Kum Rai. 
 
�� 3Y� ��घ� : GHIJKL MहOPQ, हM J]TV GV�d MX हI� ºJT UTLV हp JTfLl �^V�wd 

UTdV UV  KYm हMITI dµ\T RLI हa dहo ह[ e 
  

MR. CHAIRMAN: Question Hour is over. 

WRITTEN ANSWERS TO STARRED QUESTIONS 

Selection of roads under PMGSY 

*141. SHRI ANIL SHARMA: Will the Minister of RURAL DEVELOPMENT 
be pleased to reply to Unstarred Question 4482 given in the Rajya Sabha on 8th 
May, 2002 and state: 

(a) the criterion for selection of roads under the Pradhan Mantri Gram Sadak 
Yojana and whether all the 22 roads in Sultanpur district have been selected 
according to that criterion; 

(b) whether Government are aware that influential people of the district 
succeed in inclusion of less important roads in the said scheme whereas more 
important roads such as Gualibaha-Chamurakha-Jafarpur road with canal route 
are still to be sanctioned by the district panchayat; and 
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